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vot WaT 

(eta HE ) 

RTT 

ay feet, 8 step, 2001 

OT. AAA. 762( 31 ).—te arfisFera, 1989 (1989 ST 24) wt UAT 28, 29 BHT 198 GIO eH MPR Sr wa ee BE AT 

FRE UGA LS SH aE HT Sa Ca a arhnPrs sea ae fez) Fer, 2000 8 Pretinfenn ayers sel #, steht 

1. (1) 4 RR teat ml are Ge Wael ( gal & order aeaq db fey ) 
die fam 2001 meaty). 

  

  
  

  

  

(2) 4 Pay cova A gaa gang a ane @ aga eh. 

2. adm) ay aR wae (Pal a’ adafta gear & fae) Aa 2000 a - 
sear |) Fay (1), sear Vi Fran 21(1), 21(2), 21(3), Pret 211) site srearer 
Vil fer 25(2), 25(6) A fara argene uerfig eh) sie areara-1 Pra 1(2) sreara 
Vi fae 22(2) &) act ea aan 2. 

SIT [+ ery aay aT BRA oe re dard 

1. Sei bY @ferct Gear:- 

(1) ae tot vere we YP aa fe fra tered ass wi aad & ann Sl 
TRA om TNdulyas aea a fee alel fray GFW 8, BA Be Wee VD ada ra 
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mae uefa vfearat otk Praaafeal a ga tad & fau dela Ue get fesc 
ea a armed waa viene ole Prervaftal a arene yer fara aren et cent era 
ala a tart & Va fa ana at arg ae) & fag wih veneiPias stoaReeg yt 

ar oh ag & alk tad & Gare wl yredla ta (Care args) Here Pras, 1976 a 
had WAR ER wat safer aie wa et wows A gaia fed) ara WA 
fre gre fafrafta fara ae 2. 

sear Vi- Pra 21-2 oat Brey HWA HT HER: 

(1) sngqaa a Pao Ra o fra HA & gza deta ara Vel wel, 
aRadal stu Rael ot anasae wash one, & seals Pray 2211) & aierla 
war at mg watpa ay gies, arenlerer sera XE GE weave B. 

(2) fre Wad aw ae Se ah yf wed wa aly wor una a wal uz 

ante wa O free weal Rr seat arent A Yared at req far z. 

(3) Wet oangaa 9 feet Yes I ag we at footie ae se a uA Se a 

ag do) A ve oe on sre fen @, Sola ara ongad GT Rika wl gfe 
aaa sme eel}, char save el, fk ora ght afer fey ay eet a wf 
w a oe & fay dalfa tod ve @) Pee af. 

22. WY aN eld Hl Bey Hear: 

(1) aga Perr & aaa ae 28 & aferhr anger aRt ary al ag wil & 
aeadia dda uRsell & laze Bal & wdetie dea & fry ag Yad onga at 
Aa GM oH) HR SF wpa z. 

Heng Vil-getl, we Prater ara aife at ate] BRAT 

25, wie Prato oral wt uy Gea & Uae A angac at fares: 

(2) Parr a fan ure fee ae Poop pral wi treo: aarira eile frac 

fea orem aha arpeh vaso & Pato gril & wel A ta can ongad ae A 
Friar Hea ay snagapal & fay sot fade ar soar Be.
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(3) wa sre arf-ocRada ar soar 3 fea @ afte agig orl #) deat zi, 
snyed, ue as saws wag & gua Peden we & fay wah wee woo 
HIER Bl AMA VSIA. 

[e. 70peeerystomeamemrsty1 ] 
om. SY. WH, US. UO, ET Sait we ves ahaa 

ae: aa Pea 21 eng, 2000 # aiffaerr Gd. Uorf. 625(%) & stata 
yaar fry ay 8. 

MINISTRY OF RAILWAYS 

(Railway Board) 

NOTIFICATION 

New Delhi, the 8th October, 2001 

G.S.R, 762(E).— In exercise of the powers conferred by sections 28, 29 and 198 of the 
Indian Railways Act,1989 (24 of 1989), the Central Government hereby makes the 
following amendments to the Railways (Opening for Public Carriage of Passengers) 
Rules,2000, namely :- 

1. (1) These rules may be called the (Railways Opening for Public 
Carriage of Passengers) Amendment Rules,200} 

(2) They shall come into force on the date of their publication in the 
Official Gazette. 

2. In the Railways (Opening for Public Carriage of Passengers) Rules,2000, in 
Chapter Uf Rule (1), Chapter VI Rule 21(1), 21(2), 21(3), Rule 22(1) and Chapter VIT 
Rule 25(2), 25(5) shall be read as follows and Chapter I Rule 1(2), C hapter VI Rule 
22(2) shall stand deleted. 

Chapter I~ Preparation for opening of railways — 
1. Reference to the Commissioner — 

(1) Every Railway Administration shall ensure that the railway line or a portion thereof to 
be opened for public carriage of passengers is complete in all respects as per the Indian 

Railway Standard Codes and Manuals of practice or as per the Codes and Manuals of 
Practice as specifically approved by Central Government for that Railway and for such 
opening all the administrative formalities are complete and that the working of the 
railway is regulated by the Indian Railways (Open Lines) General Rules, 1976 or any 

other General Rule as approved by the Central Government and notified in the Gazette of 
India. 

Chapter VI - Rule 21 — sanctioning of opening of railway : 
(1). The Central Government may, after considering the Inspection Report of the 
Commissioner, confirm, modify or cancel the sanction given under rule 22(1) subject to 
such conditions, alterations or relaxations as may be considered necessary.
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(2) While confirming the opening of any railway, the Central Government shall give due 

consideration to the suggestions or venditions subject to which the Commissioner has 
opened the railway. 

(3) Where the Commissioner has not recommended the opening of any railway or has 
proposed to cancel the «°r~* already given, the Central Government shall confirm or 

modify the recommendation of Commissioner as necessary and shall direct the Railway 
Administration concerned to remove the defects or shortcomings reported by the 
Commissioner. 7 

22. Opening of railwav by Commissioner : 

(1) The Commissioner, after inspection, may under Section 28 sanction the opening for 
public carriage of passengers of new lines of Railway within the respective circles subject 
to the conditions as the Commissioner may impose. 

Chapter VII — Opening of Bridges, minor works, etc. 

25. Power of Commissioner to open minor works — 

(2) Works so opened without inspection, should ordinarily be inspected at the earliest 
possible date, but in case of works of a minor character, the Commissioner of Railway 
Safety will exercise his discretion as to the necessity of carrying out a subsequent 
inspection 

(5) When the use of temporary diversion is likely to be extended to more than 3 days, the 
Commissioner will, if he considers it necessary, take the earliest possible opportunity of 
inspecting it. 

[No. 70/WDO/ORI/RO/1] 

I. 1.M.S. RANA, Member Engineering, 
and Ex,-Officio Secy. 

Note :- The principat rules were published vide Notification No.G.S.R. 625(E) dated 
21* July,2000. 

Printed by the Manager, Govt. of india rress, xing Road, Mayapuri, New Dethi-110064 

and Published by the Controller of Publications, Delhi-110054.


